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“ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

- ———

0.A. 1310/94. Dt. of Decision : 03=-08=35.

1. %. Khader Basha

2.V, Jayarama Raju

3. M.Y.Rangaiah

4., M.K.Srinivasa Charyulu

5. I.Rama Krishnaiah

6. C.Marayana Swamy Naidu ++ Applicants.
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1. GCovt. of India, Rep., by
Its Secretary, Ministry
of Railuays, Ralil Bhavan,
New Delhi.

2. The Gensral Manager,
SC Rly, Sacunderabad,

3. The Divl. Railway Manager,
Guntakal, Anantepur (Dist.) .. Raespondents.

Counsel Por the Applicentg :+ Mr. M.Venkatasusra Rao

Counsel for the Respondents : Mr. V. Bhimanna, Addl.CCSC.

CORAM:

'; ‘ THE HON'BLE SHRI R, RANGARAJAN : MEMRER (ADMN.)
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0A 1310/94

{ A8 PER SHRI R. RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT

' Heard sShri V. Bhimanna, learned standing
counsel., There ére 6 applicants in this OA.
They filed this OA praying for a direction to
the Respondents to order re~fixation of their
pay granting them the benefit of special pay
from the date Ege re-structuring'of posts.
2. All the applicants were promoted from
the poét of Senior Clerk to Head Clerk and sube-
quently as Office Superintendent Gr. II in 1993.
From the OA it transpires that the applicants
were promoted as Head Clerks eveh before they wers
given the specizl pay of R.3%5/- while working
as Sr. Clerks as there were number of Head Clerk
posts created due to re-structuring of the cadre.
In view of phe above, their juniors in the cadre
of Sr. Clerks got the benefit of spec%%i?pay and
when those juniors were promoted as Head Clerks
their fixation has been done taking into account
special pay also. In view of the fixation of
pay of the juniorsifo thé applicants herein as
above, the applicants-who weres promoted
as Head Clerks without getting the special pay
while working as Sr. Clerks happened to draw
less pay than their juniors when they were promoted

385 Head Clerks. Hence the relief sought for has GTK "
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a relief requesting for sterping up of the

pay of the applicants hereinrwith respect to

their juniors in thecadre of Head Clerk.

The applicants have not named any of their juniors
in this OA who ﬁg;e ggetting more pay than

them in the category of Head Clerk for stepping
up of their pay.

3. QA ﬁggVQO was decided by an order of

this Behch on 4-3-93., The applicants in this 0A

' as stated in the earlier paragraph also claimed

stepping up of their pay with respect to their
juniors on similar grounds. OA 192/90 was allowed

by this Bench. Similar 0As195/90 etc., filed for

"the same relief were also disposed of on the

lines of OA1£§2/©O. The Suﬁreme Court has also
disﬁissed SLP No. 12651-54/93 filed by the Res-
pondents in OAs 195/90 etc. by its order
datec 18-11-93. 1In wiew of the above, the decision
of this Bench in QEZJQE/QO has become fiégh.
While admitting the OA, the point of limitation
was left open for contest by the Respondents.
The reply doeé not state anything regarding
the limitatioﬁ. Hence it has to be taken that
the Respondents have nothing to say in regard
to limitation. 1In view of this , the order
that is given in OA a92/90 has to be followed
fully in regard to arrears @lso.
4., As the applic nts in this OA are also
seeking similar relief, as the applicanté in
0A 392/90, this OA is disposed of with the
following directicu,

"Stepping up of salary of the applicants

as Head Clerk has to be made from the dates
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To
1. The

2e Tﬁe

S.C.Rly, Secunderabad.

3. The

Guntakal, anantapur (Dist.)

4. One
5. Cne
6. One
7. One

pvMm.

on which the pay of theirx juniors,(if there

is any such junior in thé\Cadfe‘of Head Clerk:)
is higher than thelr pay. The' arrears of such

fixation have to be paid within three months

fr-m the date ofAthis order".

5. The OA is ordefed accordingly. No costs.
S fi

(R. RANGARAJAN)
Member (Admn.)

: b
pated the 3-8-95 A
Open court dictation
" ey
_ i ra
NS Deputy Registrar (J¢C

Secretary, Ministry of Railways,
Govt.of India, Railbhavan,
New Delhi.

General Manager,
Divisional Railway Manager,

copy to Mt .M.Venkateswar Rao, Advoeate, CAT.Hyd.
copy to Mr.V.Bhimanna, SC for Rlys, CaT.Hyd.
copy to Library, CAT Hyd,.

spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

THE HON'BLE MR HUSTICE V,NEELADRI RAC
VICE CHAIRMAN
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THE HON'BIE MR.,R.RANGARAJAN: {M{aDMI)

M.A./R.A/CLALNO,
 in L
S ENTY E T
Ta.No. (W.P.. )

Admittéd and Interim dlrectlons
issued.

Allowed.

Disposed of with directiog?.

£

Digmidsed.
Dismifssed as withdrawn

Dis ssed_for\default

-Drdered/Rejecﬁed.

‘N#;order as to costs.
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